*I TEM NO 15 COURT NO. 3

SUPREME COURT

SECTION |1 A

OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No.4444 of 2004

(From the judgenent and order dated 12/7/04 in Crl.M sc. No. 11485/ 04 of the H GH COURT OF

JUDI CATURE AT PATNA)

RAM CHANDRA PRASAD S| NGH
r(s)

VERSUS

STATE OF BI HAR & ANR
t(s)

(Wth office report)

Date: 20/06/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE D.M DHARMADHI KARI
HON BLE MR JUSTICE S. H KAPADI A
( VACATI ON BENCH)
For Petitioner(s) M. Pranod Kumar Yadav, Adv.
M. Satya Prakash Sharnma, Adv.
M. Rameshwar Prasad Goyal, Adv.
For Respondent (s)
-CBI : M. T.S. Doabia, Sr.Adv.
Ms. Sandhya CGoswami, Adv.
M. P. Parnmeswaran, Adv.
M. B.B. Singh, Adv.

Petitione

Responden



UPON hearing counsel the Court nmade the foll ow ng

ORDER
Lear ned counsel for the C.B.I. wants tine to take instructions and f
ile reply.
Li st on 27th June, 2006.
(N. Annapur na) (Phool an Wati Arora)

Court Master Court Master



